IN THE CENI‘RAL ADMINISTR AT IVE T&IBUHAL
PIB?NA BENCH, PAI‘NA

Q A Ne. 38 of 199
Date of erder & 6.8.2002,

Bikarma Pasvwan @ Bikarma Sen ef Aklee, resident ef
Village-Tenya, P.D, Jha Pekhar, P.S, ~Karamchat, District-

thtas. tece o . Appliearl:.
- Vs, - v
1, The Unien ef India threush the Chairman, Railway
B.a:‘o New Eelhi.
2, @eneral Manaser, Bastern Railway, Mugal Sarai (U.R ).
3, Divisienal uiv.-.neral Manaser, Bastern RailWay,
. Mugal sarai (MR ).
4, Senier Divis ional Persennel CEf icer, lastern
Railway, Mugal Sarai (U.P. ),
5, P, Way Inspect.r. Bastern Railway, Dehri On-Sone,
Distr ict -Rehtas,
6. SriD,B. N (Co- ), Egstern Railvay, Musal Sara i,
uo Po )0- eseo ) Res’(’)ments

Ceuncel feor the applicant : Nene
Ceunsel f& the responderts s Shri Gautam Bese,
CORAMN

Hen'ble Mr, Serweshwar Jha, Meoker (Administrative)
Hen'ble Ms. Shysma Desra, Memker (Judicial)

Ok D ER (Dictated in Cewct )
B_ySaxwesl-Mar Jha, b‘bﬁber (a) s

.........

The learned ceursel for tle eofficisl reSPmGents
Shri Gawtam Bese is present, Heiaver, nere is presert

on behalf of the applicant, On perusal of the erder dated
the 18th July 2062, it is ebserved that the metter was
adjeurred a8 a last chance. The learned ceursel fer the

off icial respenderts areued the case and was heard. On
perusal of the decumerts, both[ll:fginal spplicatien as wen )
as the written statement, ircluding the 5u’p1°m°nt_ary .




’fidavit filed by the applicant, the ttality of the
;c;ase' energes in a mere clear light, It aprears that the

re*spende Its have taken the services rendered by the
%} icart enly sirce the daee he was gx_:‘avﬁt.g.d temp erary
ﬁ%txatus on 29.5,1085 f&r the purpese of calculating
%ﬁeigsiﬁqary’benefits. Hevever, on c leser perysal eof the
éli!ple“entary affidavit £iled by the applicart, it f#as'pires |

thét the spplicant has rendered quite a leny peried of
Sefilﬁ'e 8 a Casual labomu‘l‘h‘.ts fact is eorroboratéd by'
What he has submitted in Amecureoa/s te the supp&é‘w@maz%
aff jdavit. Alse there are indjcat lens at page 8 t‘ the
swppleretary affidavit that the applicamt was in casual
service of the respendents evén eaxlier, In thié ccnqe’@;tion,,_
particular atterkien 4is dravn te Anrexure~-A/1 te the
o« iginal application Where ‘it HaS been mentiomd dur ing the
ceuwrse eof preceedings befere the Fensien uam\%
service beek of the @plicant was examined, ard the date
of appeintmert was fourd te be the 279t.h May 1985, Iccfo,rdinglj
the tetal peried of Service was found 1-:5 be on_ly seven yea?'s
and tiere 13 ne rertim eof Casual service having been
rendered by the applicark,

2, There is, hevever, a peed for theresSpendents te
examire the matter in the light of the details submitted

by the applicart in Annexure«A/S te the supplenertary
sffidavit as well a5 the facts that a Reilway GEficial

has signed a paper Which is at page 8 te the supp lene ik ary
aff idavit en 6,12,1984, It shews that the applicant was

in service of the Railvays in 1984, The meSt apprepri:te

ceurse weuld, tlrrefg e, b that these details gre given




MES,

e 3 e

a ﬁ_esh leek by the respenderts and approepriate and

&M

reasentd erder is issued by them in accerdarce with law/
ruies en the subject as well as aft‘er:c:arrying out the
necessary verificatiﬁn of the services rendered as we11 as
their eenuirerese as submitted by the applicart, The said
ogdft may be issued by the respendents within a peried

3 .
of fom‘ menths £rem the date eof receipt/preductien ef this

erder, With this, the QA stands dispeéed of, With ne order

mete L/,ﬂra/fwf‘-ﬁ;/ ; )

( Shyama Desra )/M(J) ( Sarweshwar dha )/M(A)
£
.
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